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- KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE KARNATAKA SCHEDULED CASTES SUB-PLAN AND TRIBAL
SUB-PLAN (PLANNING, ALLOCATION AND UTILIZATION OF FINANCIAL
RESOURCES) (AMENDMENT) BILL, 2017

(L.A. Bill No. 29 of 2017)

A Bill to amend the Karnataka Scheduled Castes Sub-Plan and Tribal
sub-plan (Planning, Allocation and Utilization of Financial Resources)

Act, 2013;

Whereas it is expedient to amend the Karnataka Scheduled Castes
Sub-Plan and Tribal sub-plan (Planning, Allocation and Utilization of
Financial Resources) Act, 2013 (Karnataka Act 65 of 2013) for the purposes

hereinafter appearing;

Be it enacted by Karnataka State Legislature in the sixty-eighth year
of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Scheduled Castes Sub-Plan and Tribal sub-plan (Planning,

Allocation and Utilization of Financial Resources) (Amendment) Act, 2017.
(2) It shall come into force at once.

2. Substitution of expression.- In the Karnataka Scheduled Castes
Sub-Plan and Tribal sub-plan (Planning, Allocation and Utilization of
Financial Resources) Act, 2013 (Karnataka Act 65 of 2013) (hereinafter
referred to as the principal Act) in the title, preamble, short title and in the

Act,-

(i)  for the words "plan” or “plan outlay” or “annual plan" wherever
they occur, the words "allocable budget” shall be substituted;

and



(i) for the words "sub-plan" wherever they occur, the words

"sub-allocation" shall be substituted.
3. Amendment of section 2.- In section 2 of the principal Act,-

(i) clause (a) shall be renumbered as clause (aa), and before clause (aa)

as so renumbered the following shall be inserted, namely:-

"(a) "allocable Budget" means the total expenditure in the

Consolidated Fund of the State excluding exempted expenditure;

(i) after clause (aa) as so renumbered the following shall be

inserted, namely:-

(ab) "exempted expenditure” means the expenditure exempted
from the applicability of this Act and includes expenditure on salary,
salary Grant in aid, pension, administrative expenditure, principal
repayment and interest payment on account of the State
Government's own borrowings and off-budget borrowings by the State
Government Undertakings and any other expenditure of

administrative nature notified by the Government;"

(iii) in clause (l) for the words “forty percent” the words “such

percéntage as may be prescribed” shall be substituted.
(iv) clasue (n), shall be omitted.

4. Amendment of section 3.- In section 3 of the principal Act, in

sub-section (2),-

(i) in the entries relating item (b), for the words "Ex-officio Member",

the words "Vice-Chairman" shall be substituted;

(i) after item (g) and entries relating thereto the following shall be

inserted, namely:-

"(ga) The Chief Secretary to Government - Ex-officio member”



5. Amendment of section 5.- In section 5 of the principal Act, in
sub-section (1), in the entries relating to serial number (3), for the words
"Ex-officio Member", the words " Ex-officio Member Secretary” shall be

substituted.

6. Amendment of section 11.- In section 11 of the principal Act,

after sub-section (2) the following shall be inserted, namely:-

"(3) The Government may constitute at taluka level Monitoring
Committees in such manner with such Members as may be prescribed
which shall also be responsible for implementation of the Scheduled Castes

sub allocation and Tribal sub allocation."

7. Amendment of section 13.- In section 13 of the principal Act, for
the words "In case of unspent amount out of Allocation in a particular
financial year, the same may be added to the next year Allocation" the words
and figures "Ih case of unspent amount out of Allocation in a particular
financial year, in a particular demand, determined as per the Audited
Accounts, the same may be added to the allocation for the financial year,
next to the immediately succeeding financial year to the same demand of the
concerned Administrative Department and demand of Social Welfare

Department in the ratio of 2:1 respectively" shall be substituted.

8. Amendment of section 15.- In section 15 of the principal Act, in
proviso, for the words "Annual and Five Year Plans and", the word

"Development" shall be substituted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the “The Karnataka Scheduled
Castes Sub-Plan and Tribal Sub-Plan (Planning, Allocation and Utilization of
Financial Resources) Act, 2013” (Karnataka Act 65 of 2013) to,-

(i)

(i1)

(i1i)

(iv)

(vii)

substitute the words "allocable budget" for the word "plan" and
to substitute the word "sub-allocable budget" for the word
"sub-plan" in view of the merging of plan and non-plan distinction
in the budgeting process of the Government, words plan or outlay
or annual plan.

define the words "allocable budget" and "exempted expenditure”
which are included in the amendment.
change the percentage of SC/ST population from 40% to such
percentages as may be prescribed by the Government for purpose
of defining SC/ST habitation.
the designate the Hon'ble Minister for social welfare as
Vice-Chairman and also to include the Chief Secretary as member
of the SC/ST State Development Council. Further designation of
Secretary, Social Welfare as Member Secretary of Council.

constitute Taluk level monitoring committee by rules for
implementation of  Scheduled Castes Sub-Plan and Tribal
Sub-Plan.
to amend section 13 to allocate the unspent amount in any
financial year to next to the immediately succeeding financial year
in the ratio of 2:1 between the concerned administrative
departments and Social Welfare Department for effective use of
funds under SCSP/TSP.

substitute the word "development" for the words "annual and five
year plans and", in the proviso to section 15.

Hence the Bill



FINANCIAL MEMORANDUM

The amendments proposed is in pursuance to para 16 of the Budget Speech

2017-18. Which reads as follows:-

"Amendment to the Karnataka Scheduled Castes Sub-
Plan and Tribal Sub-Plan (Planning, Allocation and
Utilization of Financial Resources) Act, 2013.

16. Till now, 24.10% of Plan was considered for
earmarking under SCSP/TSP and Non-Plan expenditure
was not considered in the base. This will change as Plan
and Non-Plan distinction will no longer be there from
FY17-18. From this base, the exempted expenditure that
includes salary, salary GIA, pension, administrative
expenditure, principal repayment and interest payment
on account of the State Government's borrowing and
off-budget borrowings by the State Government
Undertakings and any such expenditure of administrative
nature so notified by the Government will be excluded.
Allocable budget, which is the Total Consolidated Fund
expenditure less Exempted expenditure, will be used as a
base to calculate the SCSP/TSP allocation. 24.1% of this
base will be earmarked for SCSP/TSP. An amendment to
this effect will be moved in this Session.”

The exact financial allocations etc., cannot be quantified at

this juncture which will be known only at the time of allocation

of budget.

H.ANJANEYA
Minister for Social Welfare and
Backward Classes Welfare

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

Extract from the Karnataka Scheduled Castes Sub-Plan and Tribal sub-plan
(Planning, Allocation and Utilization of Financial Resources) Act, 2013
(Karnataka Act 65 of 2013)

XX XX XX

THE KARNATAKA SCHEDULED CASTES SUB-PLAN AND TRIBAL SUB-PLAN
(PLANNING, ALLOCATION AND UTILIZATION OF FINANCIAL RESOURCES)
ACT, 2013

(Received the assent of the Governor on the twenty-sixth day of December, 2013)

An Act to provide for earmarking a portion of state plan outlay for the
Scheduled Castes Subplan and Tribal Sub-Plan in proportion to the population of
Scheduled Castes and Scheduled Tribes and to put in place an institutional
mechanism for preparation, implementation and monitoring of subplan and for

matters connected therewith or incidental thereto;

Whereas it is expedient to provide for earmarking a portion of state plan
outlay for the Scheduled Castes Sub-plan and Tribal Sub-Plan in proportion to the
population of Scheduled Castes and Scheduled Tribes and to put in place an
institutional mechanism for preparation, implementation and monitoring of sub-

plan and for matters connected therewith or incidental thereto;

Be it enacted by Karnataka State Legislature in the Sixty-fourth year of the
Republic of India as follows:-

Chapter - I
Preliminary

1. Short title and commencement.- (1) This Act may be called the
Karnataka Scheduled Castes Sub-Plan and Tribal Sub-Plan (Planning, Allocation
and Utilization of Financial Resources) Act, 2013.

(2) It shall come into force on such date as the State Government may, by
notification in the Karnataka Gazette, appoint, and different dates may be

appointed for different provisions of this Act.

2. Definitions.- In this Act, unless the context otherwise requires,.-



(a) "Department” means a Government Department entrusted with the
implementation of the plan schemes for the welfare of the Scheduled Castes

and the Scheduled Tribes;
blo 4 XX XX

() "Scheduled Castes or Scheduled Tribe habitation" means any habitation
where population of the Scheduled Castes or the Scheduled Tribes or combined
population of the Scheduled Castes and the Scheduled Tribes is not less than forty
percent of the total population of the habitation,;

XX XX XX

(n) "Total Plan Outlay of the State” means the plan outlay for which

resources of the State are applied.
XX XX XX

3. The State Council for Development of the Scheduled Castes or the
Scheduled Tribes.-

XX XX XX

(2) The State council shall consist of the following, namely:-

XX XX XX
(b) The Minister for Social Welfare - Ex-officio Member
XX XX XX

5. Nodal Agency and Nodal Department.- (1) The Nodal Agency for the
Scheduled Castes Sub-Plan/Tribal Sub-Plan shall consist of the following, namely:-

XX XX XX

(3) The Secretary/Principal Secretary to - Ex-officio Member

Government Social Welfare Department



13. Earmarking of the scheduled Castes sub-plan/tribal sub-plan fund
from plan outlays.- The State Government shall, in every financial year, earmark
in such manner as may be prescribed, a portion of the total plan outlays of the
State which shall be proportionate to the Scheduled Castes/Scheduled Tribe
population of the State, to be called as the Scheduled Castes Sub-Plan and Tribal
Sub Plan fund. In case of unspent amount out of allocation in a particular financial
year, the same may be added to the next year allocation, but shall not be carried

further beyond that year:
XX XX XX

15. Schemes to be included under the Scheduled Castes Sub-Plans and
Tribal Sub Plans.-

XX XX XX

Provided that the schemes shall be consistent with the annual and five year
Plans and priorities of the State of Karnataka as may be communicated by the

Planning department.
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